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AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) Yes, Sir. 

(b> The allocation was made ror the 
whole year and not for !he periods April-
September, 1968 and O;tob,. 1965-March, 
1969 separately. A list showing the 
quantilies of 16-20 gauge steel sheels 
allocatcd to various induslrios is laid on the 
Table of the House. [Placed in Library. 
See No. LT-1288/69j. 

(c) No, Sir. 

(d) D3es not arise. 

(e> No allocation was made to Barrel 
fabricators as they had alreldy received ad-
vance alloca!io, from the Joint Plant Com-
milt:e, Calcutta, and the question of release 
of the b,lance entitlemont to them was under 
the consideration of Gov,"n-nent conse~u!nt 

on a Court injunction in regud to the adjlHt-
ment of the advance allocalbn made by the 
loint Plant Committee. 

Bharat Barrel and Drum Manufacturing 
Co. (P) Ltd. 

259. SHRI SITARAM KESRI: Will 
the Mini.ter of STEEL AND HEAVY EN-
GINEERING be pleased to refer to the re-
ply given to Starred QJestion No. 54 on the 
2lrd July, 1968 and state: 

(a) whethcr the appeal of the Slate of 
Maharashtra filod in the Supreme Court 
against the order of the B3mbay High CClUrt 
exonerating Mis. Bharat Burel and Drum 
Mfg. Co. (P) LId., has been dismissed on 
the ground that there wore DO ground in 
their appeal worth considering by the 
Supreme Court ; 

(b) if so, at whose instance the State of 
Mahar ... tra had filed the said appeal in the 
Supreme Court ; 

(c) whether the insistence of the Stdle of 
Maharashtra on G lvernment to keep this 
firm btackli.ted lill the disposal of their 
appeal in the Supreme Court resulted in huge 
loss to Goverment due to sU5pension of the 
dealings of the said firm with Government 
updertakings ; 

.. (<I) ~I!ethcr Ihe order bla.,kUst'lIB Mis. 

B',.rat Barrel and Drum Mfg. Co. 
Pvt. Ltd. has since been revoked ;. and 

<e) If so, from whkh date? 

Tim M[N[STER OF STATE IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI K.C. PANT) I (a) 
The appeal of the State Government of Ma-
harashtra has beon dlsmi!5Cd by the Supreme 
Court with the following observations : 

"It is well established that in an ap-
peal under Art. 136 of the ConstI-
tution this Court will not ordJnarily 
interfere with the findings of fact given 
by the High Court but the jurisdiction 
will be exerci'ed only in a case where 
it finds that substantial and grave in-
justice has b,en done and thai excep-
tional and special circumstances exist in 
the case. In the case of an appeal from 
an order of acquittal this C~urt will 
not interfere unless the High Court 
can be said· to hlVe acted perversely 
or otherwise improperly or the facts 
of the case are such that no tribunal 
could legitimately arrive at the con-
clusion that the guilt of the accused 
has not been proved beyond any 
reasonable doubt. Applying the prin-
ciple to the present case, we are of 
opinion that no ground has been made 
out for interference with tbe judgment 
of the High Court in the present case. 
This appeal accordingly fails and is 
dismissed. ,. 

(b) This concerns the State Government 
of Maharashtra and not the Government of 
India. 

(c) No, Sir. 

(d) Yes, Sir. 

(e> From January, 31, [969. 
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Arrest or Workers 8t Bouro Steel City 

262. SHRI M.H. GOWDA 1 
SHRI K. LAKKAPPA : 
SHRI BAIDHAR BEHERA : 

Will the Minister of STEEL AND 
HEAVY ENGINEERING be pleased to 
state I 

(a) whether It Is a fact that more then 
100 workers belonging to a Union have been 
arrested at the Bokaro Steel City; 

(b) if so, the reasons of thdr arrest; 
and 

(c) the steps taken to meet the demands 
of the workers ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI K. C. PANT) I 
(a) Yes, Sir. 

(b) This was due to unlawful activities 
of the workers during the strike organised by 
Bokara bpat Kamgarh Union, which is not 
a recognised Union. 

(c) The demands of t~e workers have 
been referred to the arbitration of labour 
Commissioner of Government of Bihar, who 
has asked the parties to file written state-
ments on the mat:ers of di-putes. 

Report of Commissioner for Scheduled 
Castes and Scbeduled Tribes 

263. SHRI BHAGABAN DAS : 
SHRI C.K. CHAKRAPANI 1 
SHRI A.K. GOPALAN : 
SHRIMA Tl SUSEELA GOPA-

LAN: 
Will the Minister of LAW AND SOCIAL 

WELFARE be pleased to state: 

(a) whether It is a fact that tbe Com-
missioner for Scheduled Castes and Scheduled 
Tribes has submitted his Annual Report to 
the President; 

(b) if so, the maln recommendations 
made by him; 

(c) the reaclion of Government thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL. WELfARE 




